IN THZ CalTRAL ADMINISTAATIVE TRIBUNAL, JAIPUR BENTH, JAIFJR,

" . .
CP 144/94 ip i Date of order 24,1,95
Kamal Singh Gehlaot ¢ Petitioner
) V/s

S/Shri Ashok Bhatnagar,
M. Ravindra, S M, Singhru
and Abley Mishra

Respondents

V\.,—\_/

Mr, S(R, Chaurasia : Brief holder for ‘
Mr, DP; Gurg : Counsel for the applicant
Mr, Msnish Bhandari : Counsal for the raspondents

CORAM
Hon'be Mr, Gopsal Krishna, Mzamber (Judicial)
Hon'ble Mr, M.K, Varma, “epbaer (AdminiStrative)

PER HON'BLE MR, GOPAL IRISHNA, MEMBER (JUDICTAL)

Petitioner Ranal Singh Gehlot has filed this Contampt
Petition against mespondents 3/3hrl Ashok Bhatnagar, M, Ravindra,
SM, Singhru and Abhay Mishrsg stating tharmein that the petitioner
has not bgen‘paid arc:ars of pay and allowances for the Period from
30.7,90 to 30.9,92 and srrezcs Of pension fromg 1.10.92 upto date
and difference of DGRG,'pension Commutation and leaye N cCashment
etc, It is allegad that such long delays in implementing the oxders
of this Hon'ble Tribwnal camnot b2 igrored and the action of the
respondents amounts to contempt of courty 1t is 2vident fou the
renly of the respondents that'Subsequent to 30.7,9@, the petiticnerp
Was pald a sum of g, 4,177/~ till his retirement and aftep his
e retirement ti)1 Peusion was fixad he has been paid Sum of [g, 4,753/ -
and these amounts have already pean Lzceived by the #pplicant, The
delay has hean Gausad due 1o unavoidabla CiTouns k ance.

“35, However, the

T#spondents have tandersq their uncoanditional “Ppology for the de ] ay

Faused. The ondsr of the Tribunal has bear, fully implemsnted The pe

has beeq RO wilful disobedisnce of th2 order znd thersfore, this

Contempt Fetition fails, The Contampt Petition 3s dismissed, Notices

isznad are discharged.
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(GOPAL KRISHVA)

MEMB:R; A
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